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This cannot be tagged un to the
Freedom Fighter's pension which has
already been fixed. That is not
relevant to the Bill before us. I can
discusg it with him later.

I once again thank the hon, Members
for thelr full support and I move that
the Bill be taken into consideration.

MR. CHAIRMAN : Now, the question
h.

“That the Bill further to amend
the FPresident's Pension Act, 1951, be
taken into consideration.”

The motion was adop'ed.

MR, CHAIRMAN: There are no
amendmenis to clauses 2 to ¢4 I am
putting them to the vote of the House

MR, CHAIRMAN: The question 1s:

“That Clauses 2 to 4 stand part
the BilL"

The motion wo~ adonted

Clauses 2 to 4 were added to the Bill.
Clause 1 was added to the Bill.

The Enacting Formula and the Title
were added to the Bill.

SHRI F. H.L MOHSIN: I beg to
move:

“That the Bill be passed,”
MR CHAIRMAN: The question is:
“That the Bill be passed.”

The motion was adopted,

16.21 hrs.
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SEYID MUHAMMAD): I beg to move:

“That the Bill further to amend
the Representation of the People
Act, 1930 be taken into considera-
tion".

Article 82 of the Constitution pro-
vides that upon the completion of each
census, the allocation of seats in the
House of the People to the States and
the division of each State into terri-
toria] constituencies shall be readjust-
ed by such authority ang In such
manner as Parliament may by law
determine. It further provides that
such readjustment shall not affect
representation in the House of the
People until the dissclution of the
then existing House. There is a2 similay
provision in article 170(3) of the Consti-
{ution in respect oi the lLegislative
Assemblies of the States. In accor.
dance with these provisions of the
Conslitutiony Parliament enacted the
Delimitation Act. 1972 providing for the
setting up of a Delimutation Commis-
sion The Delimitation Coummssion
appointed under the Delimitation Act,
1972 has compnleted the work of final
defermination of the number ang the
extent of Parlinmentary and Assembly
consiituencies in respect of all States
and Union territories, except the Union
territory of Arunachadl Pradesh Under
the provisions of the Government of
Union Territories (Amendment) Act,
1975 the Election Commission has been
entrusted with the task of determining
the extenl of the two Parhiamentary
constitucncieg ard 30 Assembly consii-
tuencies in  the Union territory of
Arunachal Pradesh and the final orders
of delimifation in this regarg have &lso
been 1ssuel.

The purpose of the amendments con-
talned in the present Bill is to empower
the Election Commission to consolidate
all orders of delbmitation into a single
Order and to maintain the said Order
up-to-date by caurrecting printing mis-
takes, etc. The First and the Second
Schedulss to the Representation of the
People Act, 1950 are also being amend.
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od 1o teflect the correct position in
mogard to allocation of seats in Lok
Ssbha and in the State Legislative
Assernblies as determined by the Deli-
mtation Commission

Opportunuty 18 also being taken to
amend gection 28(3) of the Represen-
tation of the People Act 1150 s0 as
to bm:g the rule-making power of the

Cemiral Government under that Act in
lineg with the recommendations of the
Committee on Subordinate Legslation

With these remarks I commend tbe
Bill for the consideration of the House

MR CHAIRMAN Mouon moved

‘That the Bull further to amend

the Rep1esentation of the People Act,
1950 be taken into consideratiwn’

SHRI DINESH JOARDER (Malda)
Mr Chairman, Sir, this 15 not a big
Bill The purpose 1s also very limiterd
Thig Bull 18 only to fufil certain cbliga-
tiong of the Constitution as well as to
re-allocate and allot seats in  the
Assembhes of the State Legisla ures
ag well as the Lok Sabha in Parha-
ment

Chrougt this Bill new allotment of
seats has been made to the ditferent
State Legislatures a5 well as the Lok
Sabhg and also the legislatures of the
Union Territories on the basis of cer.
tain facts and prin~iples that have
come out during the Iast census held
i 197]1—population of g particular
State the Union Terntories ratio of
the population 1n respect of the Sche-
duled Castes and the Scheduled Tribes
The seats reserved for the Scheduled
Castes and the Scheduled Tribes have
been adjusted as per their number

In the first place my coniention Is
this The Census R=port in iself 15 not
correct It 15 not correctly prepared
There are certain facts I go not know
whether the Law Minister here who 18
piloting the Bl i aware of these
things But these are already in the
Teoords af the griate Governments and

also the Central Government and the
Home Ministry In many States many
of the scheduled castes and scheduled
tribeg have not been recorded as such
because of certain considerations which
may go against the equilibrium that is
mamntained m the particular State for
their political activities or forming
governmenf of the ruling party and so
on I can mention Assam for imstance
Many cases and many people belonging
to neighbouring States and algo that
State have no{ been given that status
ot scheduled castes und scheduled tri es
1n various districts and taluks So thus
sort of discrimunation is being mede in
Assam When this was pomnted out
by the Scheduled Castes and Scaeduled
Trbes Commussion, Assam Government
said no If we do that, then the politi-
cal equiibrium that 18 existing m that
State will be seriously disturbed They
said that the political balance will be
disturbed and so they cannot do thal

The Scheduled Castes Commission also
reporied thig matter to the Hume
Mmusiry here The Home Mimsier
expiressed his 1nabilitv to do am thing

So the<e thingg are going on

In the matter of delimitation we
know how proper representation 1g not
being given to the total populaiion ~f
scheduled castes and scheduled tribes
In allotmeni of seats an area 1s chosen
where their representation 1s mu~h
less There 15 a neighbouring wurca
where a person 18 elected and the want
that his case may not be ;eopsidised
and that seat should not be disturbed
The other seat where the siheauled
caste or scheduled tribe people are not
there according to the required propor-
tion 1s bemng declared 1g a sche iuled
caste and scheduled tribe scat roserved
for that community So, Sir, these are
instances of large-scale discnmination
n the matter of allotment of seats and
also in the matter of delimitation of
constiiuencies

And always that has been done
according to the convenience of cer-
twin people who are representing
thoge areas and who have created
vested interests for their electoral
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benefits, That i there. I have not
much time because this is a small
Bill and time has been limited. So
this is on the basis of the Delimita-
tien Commussion that seat. are allotted
t. the l.egislatures 1n the  States,
Union Teiritories as also in the Lok
Sabha. As regards reserved seats to
the scheduleg castes and scheduled
tribes, my point is this. What iz the
total number of scheduleq castes and
scheduled tribes population through-
out our country und the number of
seuts allotteq against them in Lok
Sabha or in the State Legislatures?

I we take up the total number of
scheduled castes and scheduled tribes
population throughout our country
and the geats that have been allotted
to them in Lok Sabha, you will find
that this does not represent the total
proportion in which that should have
been done and according to the prin-
ciple laig down by the Delimitation
Commission Act.

T have seen the census earlier I
do not remember at the moment. In
certain areas I know it. Take the
tase of colueries and tea plartotion
areas in our 8tate—the State in
North Bengal—Jalpaiguri, Siliguri,
Alipur Duar and large parts of Assam
and other places where tae lat .~er-
go from different States—they come
from Bihar and Chhota Nagpur and
MP.—and most of them are tribal
people. In one part they belong to
scheduled castes and they are going
to work in tea plantation and colliery
and other industrial ureas, there they
will not be treateg as scheduled
castes and or scheduled tribes. They
go for their livelihood to other parts
of the country and so they will not
be treated as such.

People coming from Chhota Nag-
pur in Bihar, if they go to Madhya
Pradesh, will nol be ireated a< such
When they go to the northern part of
of West Bengal for their livelihood
in tea plantation and other industries,
they are only treateq as a general
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mmmliy They aré not even given
the statuy of scheduled castes and

scheduled tribes. In the same State,
a section of the people, in a particular
district are treated as scheduled
castes/scheduled tribeg but jin the
neighbouring district, they are not
treated as such because they are
treateq as a genersl community, In
a perticular State, te community
might haye been treated as scheduled
castes or scheduled tribes but if they
go to Bihar, they are not treated as
such. Because the Government ap-
prehend that the question might come
up. they have brought forward this
Bill whereas the Scheduled Castes
and Scheduled Tribes Amendment
Bill 1976 that was actually proposed
for discussion in the last budget
session on 25th, 26th or 27th May
was withdrawn and at that time,
Government said that it would be
coming up in the next session. Why
is this Bill not put up for an earlier
discussion” ‘This ghould have been
discussed earlier. Why should the
present Bill be discussed? We are
discussing this present Bill and the
scheduled castes and scheduled tribes
people throughout the country in the
Legislatures, Union Territories and
also in Lok Sabha actually do not
get their proper representation. This
15 a fallaes 1 should sav  That 18
my one conclusion.

A« far as the preseny people's re-
prescatation to the Assemblies and
the Lok S.bha «nu Umon lerritonies
is concerned, wr have got experience
since 1952; in almost all the General
Elections, we find that the ruling
paity is geiting only the minority
votes, not exceeding 35 to 42 per cent
votes in any election. In each and
every election they are getting mino-
rity votes but they are in power for
so many vears. Even in the present
Lok Sabha although thev have more
than two-thiry membership of the
total membership, they had secured
only 42-43 per cent of votes. The
principle of proportionate represen-
tation should be intreduced both in
the Lok Sgzbha and State legislatures
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ang unless that is introduced no pro-
per representation from the people
cafi be there. Unless that principle
of proportionate representation is
there in the entire electoral system
people cannot properly repregent
themselves 1n the State legislatures
1 oppose thi= sort of allotment of
seats and also the system of election
results ang representation n the
legislatures 1 oppose this principle
and want that there should be pro-
portionate representation in each and
every legislature

Here I do not want to discu-s
other matterg alike but when the re-
presentatives had betrayed the cause
of the people from whom they had
got votes there should be a provision
f reht of reca.dl ol sueh renrosen
tatives There should be a provision
of 11ght of 1ecall in this Bill

1 am fully aware that the scope of
this Bill 1g very limiited and this 1s
only meunt to fulfil certamn consti-
tutional obligations Lastly, I would
Like to draw the attention of the
Minister to the fact that during census
operatlon errtain areas are not cover
ed by the census operation workers.
As far as West Bengal is concerned
we know during census operation in
many areas people entrusted with
enumeration and enlistment of the
number of people residing in an area
were not able to go to a particular
locality because of certain terrorism
ang gangesterism prevailing there,

For that reason, ithe census opera-
tion workers could not go to many
arcas and coulg not do the enumera-
tion work relating to the people
hiving there; they just gave some
fictiious numbers Many villages
were even omitted and they calculat-
ed their figures in their office without
gong to the fleld or the villages.
This shoulg be rectified. With these
observations, I conclude
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¢ 1 <wer Ay fpgwr fear or ?
«Er A AT

SHRI K. NARAYANA RAO (Bob~-
bili): While welcoming this Bill I
woulg like to make u few observa-
tions about the functioning of the
Delimitation Commission and also
certain matter relating to reservation.

I was an associate Member of the
Delmitation Commission and I was
not very keen to associate myself but
due to persumsion, I agreed,

What I want to submit iz that the
Associate Members should be taken
into consultation more seriously. We
have been taken in a very casaul and
cavalier fashion in the sense that we
Were more as observers than us parti-
cipants. At the various deliberations
we had not been even alloweg to.
elicit information or take potes or
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even a piece of paper with the result
that with so much volume of re-
presentations that were received, we
were not in a position to effectively
address ourselveg to the represen-
tations made by various persons re-
presenting the public. At the tail
enq of the deliberations at one sit-
ting we were asked to go through
‘the whole bundle of paperg and give
our views. We were taken from
Hyderabad to Tirupati and then to
Vizag and then we were asked,
*What do you say about this? What
do you say about that?’. We cannot
even assimilate all the representations
that have been given to us. Ulti-
mately, what happens? They pre-
pare a list and before the publication
we have not been consulted. At least
wg could have beepn tald the final
product of the Commission. That also
we were not told. Of course, they
do not require our signatures on the
report, but at least we ghould know
‘the final outcome of the deliberations.
That also we were denied. This is
not by way of any criticism. This is
a purely non-political matter and
that is the very basic idea of asso-
ciating MPs and MLAs as Associate
Members in the functioning of the
Delimitation Commission. We are
supposej to know what precisely is
the position. Therefore, I humbly
submit that in future—I request the
hon. Minister to think about this
matter—the Associate Members
should be entrusteq with more
effective function and, to that extent,
the hon. Minister may consider
amending the Delimitation Act.

Now, 1 will briefly say one or two
words about reservations. I tell you
that this is my practical experience.
We haye committed ourselves and,
rightly too, that we have to give
eertain reservations to the Scheduled
Castes and Scheduled Tribes.

The basig is the population. What
happened wae this. When Delimi-
tation Act was passed it had provided
certain criteria for reservation for
scheduled castes and scheduled tribes.
The inter-se proportionate ratio is
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the guiding principle so far as sche-
duled caste is concerned. The Deli-
mitation Commission has gompletely
ignored this fact, that is, interse-
proportion relatively to the popula-
tion of the scheduled castes, which
has to be' as practicable as possible.
My second point is about the schedul-
ed tribes and here the criteria is that
the proportion of scheduled tribes to
total population shall ag far as prac-
ticable be the highest. What the
Commission has done is this. On the
basis of population they have decided
upon the number of scheduled castes
in a given State. That is under-
standable. But then, they had broken
up the district-wise allocation for
scheduled castes. It is yery wrong.
Districts are not uniform in all the
States. There are some big districts
and small district. It does not
give any meaningful idea if you
take the district as the unit.
What happened in Andhra Pradesh
was this. There are certain consti-
tuencies where less than 14 per cent
scheduleg caste population is there,
They are reserved, whereas, consti-
tuencies where less than 14 per cent
are declared as general. The reason
was very simple. They took the dis-
trict as the unit which is not war-
ranted by the Constitution or Delimi-
tation Act. We can't do anything
now. As Mr. Daga said we cannot
go to the court.

The idea of representation is to
give representation to particular
sections of the people. Naturally
where those people live will be the
places where reservation should be
there. What is happening today is
this. There are some constituencies
which . have been reserved like this
for the last 10 years or 20 years Or
probably even 30 years. This is not
the idea of reservation. Reservation
must be by rotation and you can
shift to some other mrea. But they
are not doing it. There is nothing
in thig Act nor in the rules to rectify
the situation. I don't know whether
there are any instructions to that effect
There_ shoulq be some guiding prin-
ciples or guiding lines stating that

/
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the reservation should be on the basis
of rotation. I request the hon. Minis-
ter to work out the modalities of
implementation of this suggestion.

SHRI B. K. DASCHOWDHURY
(Cooch-Behar): Mr. Chairman, Sir,
certain very interesting discrepancies
have been shown by my hon, friend
Mr. Daga. Before I proceed further,
Mr. Chairman, through you, I would
like to request the Minister to have
a look at the Schedule as it js print-
ed and presented to us,

In the First Schedule, in the Lok
Sabha or the House of the People,
the total figure that has been shown
is 38 for scheduled tribe as proposed
instead of 41 as it jg existing today.
And therefore it shows that the
number has gone down. Mr. Chair-
man, it has been pointed out here
and they have provided in the Bill
itself that in regard to Arunachal
Pradesh the total number of seats is
two,

And in the existing pattern, the
total number of seals is 1; for the
scheduled tribe in the House of the
People one. These two seats obvi-
ously will go to the tribal column
and the total figure will be more.

For Mizoram, in the existing
pattern, there is one and, in the pro-
posed one, it is also one. In the
total column, the seat reserved either
for the scheduled castes or scheduled
tribes is not even mentioned. Obvi-
ously, jt will go to the column for
scheduled tribes.

Then again, Mr, Chairman, for
Meghalaya, in the existing pattern,
there are two seats and the two are
reserved for the scheduled tribes.
But, in the proposed amendment, as
printed here, the total of the gseats
is 2. The column has not been de-
fined, whether it is for scheduled
castes or scheduleq tribes. Obviously,
it should be for the scheduled tribes.
We now find tkat in.the total column,

instead of 38 it comes to 43 for the
scheduled tribes, what I want to
point out once again, Mr. Chairman,
is that there is an inherent mistake
of printing or in other words, it is
called printer’s devil which should be
got corrected or even amendeqd By the
Minister's own proposition so that it
might not lock very much incredible.
The total number of seats for the
scheduled tribes has been brought
from 49 to 38. Am I clear to you,
hon. Minister? Have you looked into-
it or have you any other explanations?

Mr, Chairman, it is true that the
total number of seats without nomi-
nations and others—it should be done
by the President, according to the
constitutional procedure—is going to
be increased by 20 from 522 to 542
of which, even if all those added
figures are taken together, we find
that there are hardly a few seats in-
crease in the case of scheduled castes
and scheduled tribes—in the case of
scheduled castes one and scheduled
tribes. according t0 me, their total
may be 43. Mr. Chairman, you will
look to the Assembly representation.
In this Delimitation Process, for
Andhra Pradesh, for example, the
existing pattern is 287. In the As-
sembly, the Second Schedule, I quote
it from the second schedule. seats
reserved for the scheduled casteg 40
and scheduled tribes 11. For the sche-
duled castes, it has now come down by
one to 39 and for the scheduled tribes
it is 11. I do not know how it has
happenedq in your own State.

SHRI JAGANNATH RAQ (Chatra-
pur): It might be because of de-schedu-
ling of cases.

SHRI B. K. DASCHOWDHURY: We
may say that there some biological
miracle has happened here too.

In the case of Orissa. total number
of seats was 140; proposed is going to
be 147. For the seats reserved in the-
Assembly, in the Second Scheduled, 22
is for scheduleq castes and 24 is for
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scheduled tribes = respectively. The
.same numbers are there—seven secats
bave been increased in the Assembly
of which, six should be made available
oither to the scheduled castes or
.scheduled tribes—I do not know, why?

8o also is the case in regard fo a
number of other States. I do not want
to go into details again. I would, there-
fore, feel, Mr, Chairman, that there are
certain inherent defects either in the
procesg of calculation or here and
there. It ig true that the census report
18 the basic fulcrum on which the
.Delimitation Commission huses its
recommendation and on which this Bill

~which has been introduced here. I think
there is something wrong in the whole
-structure.

I woulg only appeal to the hon.
Minister before I give my full support
to the Bill that he will cunsider two
.points—(1) how to make a better ar-
rangement fo:, the census for the future
as suggested by my hon, friend Shri
Narayan Rao and (2) to see that proper
representations are there fnr the so-
called scheduled castes and scheduled
tribes—the weaker sections of the
society—for whom there is a particular
.stipulation in the Constitution itself
and it has been phrased here ‘as nearly
as may be possible’ under Art. 331
.and 333. Now the question is for ‘as
early as may be' whether it should be
‘ag proportionately as there are’. IMr.
Chairman, if you go on adding 1he
total number of seats—assembly geats—
throughout the country—not all the
Union Territorics because they are
under different procedures—ang 1ihe
total number of seats in the House of
the People, and if you go on calcula-
tion on the basis of the total number
of the population throughout the
-country of the scheduled castes and
scheduled tribes, you will find their
representations are really less.

I have made my own calculatinn,
The total represeniation of the schedul-
«d casteg ought to have been more by
-gbout two to three seats. ‘To illustrate
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_West Bengal. The total uumber -of

Lok Sabha seats is going to be increas-
ed from forty to forty<two and the
Assembly seats are going to be increas-
ed from 280 to 284. Out of the four.
teen Assembly seats being incremsed
only three seals are going to be increas-
ed In the case of scheduled nastes and
none in the case of scheduled tribes.
The percentage of population aof
scheduled castes and scheduled tribes
in West Bengal is 26.8 per cent. Then
why should the increase be only three
seats and not four? At Jeasi there
should be 25 per cent increase. My
point is under Article 333 of the Consti.
tution it should not be phrased ‘as
nearly as may be' but it should be ac-
cording to the proportionate number nf
scheduled castes ang scheduled iribes
that are existing as per the census
operation. With submission, 1 support
the Bill and request the Winister to
come with some regulatory powers in
hig hand so that in fuiure if there are
any defects or incredible misiakes he
can get them corrected.

DR. V. A. SBEYID MUHAMMAD:
Mr, Chairman, Sir, a large number of
criticismg ‘have been raiseq mainly
against the provisions of the Leiimita.
tion Act as well as its actual proce-
tiures and what happened hefure the
Delimitation Commission. A large
number of suggestivns werg miade res
garding the reform of the elecirual law
in this country and the Representation
of the People Act. While I cannot say
at this stage whether ihey are justified
or not—I am also mnot competent to
make any such pronouncement-—L may
immediately tell you, Sir, this is only
an Act which gives eflect to the find-
ingg and the recommendations of the
Delimitation Commission. In short it
is a consequential Act. It is quite
possible—I cannot say whether jt has
actually happened—that some mis-
calculation on the basis of the census
was made.

But as far ag I am concerned .and
{or the purpose for which I am stand-
ing befere the House, the position is
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wils. The Delimitation .Act provides
for the constitytion of a Commission of
three members, Two of them must be
either who had been Supreme Court
fudges or High Court judges and one is
the Election Commissioner. Provision
15 aleo made to have associale members
—generally five each from Staie MPs
and five members of the Legslative
Amsembly. Elaborate procedural ond
other powers are given to the Comms-
sion and ultimately the conclusicns
arrived at by the Commuission nre made
final and conclusive. In these circum-
stances if any Member teels aggiicved
by the particular conclusion arrived
at and the recommendation made and
the finding given by the Comm:i.s.on,
the remedy should be sought
either to amend the Delimitation
Act or some other procedure w
method which he deems  fit.
But I have to submit that in criticis-
ing the Commission ang their activi-
ties and the proceedings of the Deli-
mitotion Commission while we are on
this simple Bill, they are, while I
appreciate the grievances thev ha\e
voiced knocking at the wrong door
This simple Bill cannot really find
any solution to the grievanceg they
have voiced against the Delimitation
Commission. These will be taken
note of at the appropriate stage.
Members themselves can bring for-
ward suggestions for the improve-
ment of the Delimitation Act ang the
activitiegs of the Commission,

As vou know, the Commission bases
itg findings on the latesi Census Report
The Census Report 15 not made bv the
Commission itself it is made by the
Census Commussioner. The Commis-
sion have to go by the figures placed
before them and according to the set
fomula vrescribed in the Delimitation
Aet work out the figures in the light
of the Report of the Census Commis-
sioner. I do not think they have to do
anything else or they have done any-
thing other than this. If in certain
cases, representation has been reduced
not enly of the Seheduled castes but of
others, it cannot be the fault of the

Delmitation Commssion. It was
pointed out by Shri Daschowdhury.
There was no conceivable reduction in
the Scheduled Caste and Scheduled
Tribe population, yet there iz slight
reduction in their number of seats.
The reasong for this, as my hon. and
learned frieng Shri Jagan Nath Rao,
was suggesting, may be there may
have been rescheduling. To straight-
way come to the conclusion that there
has been something wrong in the pwo-
cedure or in the findings of the Delin.
tation Commission simply because the
seats of the Scheduled castes or the
S heduled Tribes have been reduced
by. 1n certain States, such 3z small
number is, I submit, will not be
correct.

I do not{ propose to reply to the
various  criticisms made. Most of
them pertain to the general reform of
the c¢lectoral law or some events that
happened in Bengal, Assam and g0 on
which have nothing to do with this
Act. So that with all my good inten.
tions and sympathies. T will be trying
fo do the impossible by replying to
these points. With these words. I
commend the Bill to the House,

SIIRT B K DASCHOWDHURY:
What about the total figure in the
Schedule® ]s it correct?

DR V. A. SEYID MUHAMMAD: I
do not think there 15  anything to be
added there Ly way of correction. If
there 1s .ny clerical mistake 11 will be
looked into and rectified.

MR CHAIRMAN- The question is:

“That the Bill further to amend
the Representation of the People
Act, 1950, be taken into considera-
tion”,

The motion was adopted.
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MR. CHAIRMAN: There
“ amendments. The question is.

are no

“That Clauseg 2 to 7, Clause 1, the
Enacting Formula and the Title
stand part of the Bill”,

The motion was adopted.

Clauses 2 tp 7, Clause 1, the Enacting
Formula and the Title were added to
the Bill.

DR. V. A. SEYID MUHAMMAD:
Sir, I beg to move:

“That the Bill be passed.”
MR. CHAIRMAN: The question is:
“That the Bill be passed.”

The motion was adopted.

17.35 hrs,

TERRITORIAL WATERS, CONTIN-
ENTAL SHELF, EXCLUSIVE ECONO-

MIC ZONE AND OTHER MARITIME

ZONES BILL

THE MINISTER OF LAW, JUSTICE

AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE): I beg to move:*

“That the Bill to provide for cer-
tain matters relating to the terri-
torial waters, continental shelf, ex-
clusive economic zone

sideration,”

This Bill is a sequel to the Constitu-

tion (40th Amendment) Act, 1976

i which was passed by Parliament on
provides for the

27th May, 1976. It
limits of India’'g maritime zones and
defines the nature,
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and other
maritime zones of India, as passed
by Rajya Sabha, be taken into con-

scope and extent

1976 Shelf, Excl. Ecn. Zone 35.

& Other Mar. Zoneg Bill

of India’s rights, jurisdiction and con
trol in relation to various maritime
zones. It also provides for a general
legal framewurk pertaining to which
separate legislation dealing in greater
detail with the regulation of explora-
tion and exploitation of particular re-
sources or particular groups of resour-
ces such as petroleum, natural gas,
mineral and fishery resources may be
adopted.

This Bill, I need hardly emphasise,
is of considerable importance to our
national interests. Hon, Members are
aware that India has a long coastline
of over 4000 miles. The Bay of Ben-
gal on the east, the Arabian Sea on
the west and the Indian Ocean in the
South wash the shores of our penin-
sula. We have over 1280 islands and
islets, about half of which constitute
the Archipelagos of the Andaman and
Nicobar Islands on the one hand and
the Lakshadweep on the other. Our
continental shelf, slope and the rise,
together known as the continental
margin, extenq beneath Jarge areas
of the Bay of Bengal and the Arabian
Sea. The seabed of the Bay of Ben-
gal has unique characteristics and has
thick piles of sediments which pro-
mise rich mineral and other resources.
We have already locateq petroleum
resources underneath some portions
of our continental shelf. The concept
of continental shelf is therefore of'
nationa] interest to us as it will con-
tribute to India's economic develop-
ment at a faster pace.

India's off-shore areas are also rich
in fishery resources. There is good
scope to increase and improve our
fish catch, which will give a higher
satisfaction lo cur fishermen, supply
cheaper protein food to our people, .
increase our exports, ang provide
additional employment in related in-
dustries and facilities. A 200-mile
economic zong is therefore in o0
national interest as well as of al}
developing countries. '

* Moved with th* recommendation of the President.



